CONVENTION

BETWEEN

THE GOVERNMENT OF TIIE REPUBLIC OF INDIA

AND ;
[

THE GOVERNMENT OF THE HASHEMITE KINGDOM OF JORDAN
|

FOR THE AVOIDANCE OF DOUBLE TAXATION AND - - THE--

PREVENTION OF FISCAL EVASION WITH RESPECT TO TAXES ON
INCOMLE. i

The Government of the Republic of India and the Government of the Hashemite
Kingdom of Jordan '

Desiving to conclude a Convention for the avoidance of double taxation and the
prevention of fiscal evasion with respect to taxes on tncome and with a view to
promoting economic cooperation between the two countries,

“have agreed as follows -



Article |
PLERSONAL SCOPL
This Convention shall apply to persons who are residents of one or both of
the Contracting States.
Article 2
TAXES COVERED
I This Convention  shall apply o taxes on income imposed on behalf of a

Contracting State or of its political subdivisions or local authoritics, irrespective of
the manner in which they are levied.

2. There shall be regarded as taxes on income all taxes imposed on total income,

or on elements of income, including taxes on gains from the alicnation of movabl¢ or
immovable property, and laxes on the 1otat amounts of wages or salaries paid by
enlerprises.
3. The existing taxes to which the Convention shall apply are in particular
(2} In India :
the income tax, including any surcharge thereon;
(hereinalter referred (o as "Indian tax"),
{b) In Jordan :
(i) the income tax:
(i1} the distribution tax; and
(i) the social service fax
(hercinafter referred to as “Jordanian 1ax’ ).
4. The Convention shall apply also to any identical or substantially similar taxes
~ which are imposed after the date of signature of the Convention in addition to, ot in
place of, the exisling taxes referred to in para 3. The competent authorities of the

Contracting States shall notify each other of significant changes which have been
made in their respective taxation laws, :



Article 3
GENFRAL DEFINITIONS
For the purposes of this Convention, unless the context otherwise requires -

(a) the term "India” means the territory of India and includes the territorial
sea and airspace above it, as well as any other maritime zone in which Tndia
has sovereign rights, other rights and jurisdiction, according to the Tndian law
and in accordance with international law, including the U.N. Convention on
the Law of the Sea:

{h) the term “Jordan™ meang the territories of the Hashemite Kingdom of
dordan, the territorial walcers of Jordan and airspace above it, and the seabed
and subsoil of the territoriaf waters, and includes any area extending beyond
the limits of the terrijorig) waters of Jordan, and the seabed and subsoil of any
such arca, which has been or may hereafter be designated, under the faws of
Jordan, and in accordance with international law as an area over whtch Jordan
has sovercign rights for the purpases of exploring and exploiting the natyral
resourees, whether living or hon-living:

{c) the term "person” includes an individual o company, a body of persons
and any other entity which is treated as a taxable unit under the taxation laws
in foree in (he respective Contracting States;

(d) the term "company" means any body corporate or any entity which is
treated as a body corporate for tax purposes: ,
{(e) the terms "enterprise of a Contracting State" and "enterprise of the
other Contracting State" Mean respectively an enterprise carried on by a

resident of a Contracting State and an enterprise carried on by a resident of
the other Contracting State;

(8)  theterm "competent authority" means:

(1) in India : the Central Government in the Ministry of Finance
(Department of Revenue) or their authorised representative;



{it) i Jovdan o the Minister of  Finance oF s sauilforised
pepreseifative.

(v {he term "national” means
(M any individual possessing the pationality of a Contracting State,

(i1} any legal person, parinership or assaciation deriving its status
as such from the faws in force ina Contracting State.

(i) the term "fiscal year" means

1) i the case of Tndia, "previous year" as defined under section 3
of the Income-tax Act, 19613

G in the case of Jordan “the year” as defined in Article 2 of the
Income Tax Law {57 of 1985).
W ihe torm "ax" means Indian tax or jordanian tax, as the context
requires, but shall nol include any amount which is payable in respect of any
default or omission in relatioh to the (axes 10 which this Convention applies or
which represents a penalty ot {inc imposcd relating to {hose taxces,

(k)  he terms "a Contracting State” and "the other Contracting State”
mean the Republic of  India or the | lashermite Kingdom of Jordan as the
. contexl requires.

2. As regards the application of the Convention by a Contracting State any term
nol defined therein shall, unless the context otherwise requires, have the meaning

which it has under the kaw ol that State concerning the taxes to which the Convention
apphies.

Arlicle 4
RESIDENT
1. For the purpases of this Convention, the term "resident of a Contracting
Siaie" means any person who, under (he laws of that State, is liable to tax therein by
reason of his domicile, residence, place of management or any other griterion of a

cimilar nature Rt this ferm G688 e wiinde aty person who is fiable to lax in that
State in respect only ol income From sourees i that State,

Where by reason of the provisions of paragraph [ an individual is a resident of



both Contracting Siates, then his status shall be determined as follows:

3.

(d) he shall be deemcd 1o be a resident ol the State in which he has a
permancnt home available to him; il he has a permanent home available to him
in both States, he shall be deemed to be a resident of the State with which his
personal and economic relations are closer (centre of vital interests);

1)) if the State in which he has his centre of vital interests cannot be
determined, or if fie has not a permanent home available to him in either State,
he shall be deamed to be a resident of the State in which he has an habitual
abode;

(¢) if he has an habitual abode in both States or in neither of them, he shall
be deemed 1o be a resident of the State of which he is a national;

(d) if he is a national of both States or of ncither ol them, the compelent
authorities of the Contracting States shall settle the question by mutual

agreement.

Where by reason of the provisions of paragraph 1 a person other than an

individual is a resident of both Contracting States, then it shall be deemed to be a
resident of the State in which its place of effective management is sitvated. If the
State in which its place of effective management is situated cannot be determined,
then the competent authorities of the Contracting States shall settle the question by
mutual agreement,

1

Article 5
PERMANENT ESTABLISHMENT

For the purposes of this Convention, the term "nermanent establishment"

means a fixed place of business through which the business of an enterprise is wholly
or partly carricd on.

The teem "permanent establishment” includes especially:
{a) a place of management;

(b) a branch;

(c) an office;

(d) a factory,
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hH the maintenance of a fixed place of business solely for any combination
ol activitics meationed in sub-paragsaphs (a) to (e}, provided that the overall
activiy ol the fixed place of business resulting (rom this combination is cf a
preparatory or anxiliary character. |

0. Notwithstanding the provisions of paragraphs 1 and 2, where a person - other
than an agent of an independent status to whom paragraph 8 applies - is acting on
behall of an enterprise and has, and habitually exercises, in a Contracting State an
authority to conclude contracts in the name of the enterprise, that enterprise shall be
deemed 1o have a permanent establishment in that State in respect of any activities
which that person undertakes for the enterprise, unless the activities of such person
are limited (o those mentioned in paragraph 5 which, if excreised through a fixed
place of business, would not make this fixed place of business a permanent
establishment under the provisions of that paragraph.
;

7. Notwithstanding the preceding provisions of this Article, an insurance
enterprise of a Contracting State shall, except in regard to re-insurance, be deemed 1o
have a permanent establishment ‘0 the other Contracting,State if it collects premiums
in the territory of that other State or insures risks situated therein through a person
other than an agent of an independent status to whom paragraph 8 applies.

8. An enterprise shall not be deemed to have a permanent establishment in a
Contracting State merely hecause i carries on business in that State through a broker,
general commission agent or any other ageﬁt of an independent status, provided that
such persons are acting in the ordinary course of their business. However, when the
activities ol such an agent are devoled wholly or almost wholly on behalf of that
enterpeise, he will not be considered an agent of an independent status within the
meaning of this paragraph.

9. The fact that a company which is a resident of a Contracting State controls or
is controlled by a company which is a resident of the other Contracting State, or
which carries on business in that other State (whether through a permanent
establishment or otherwise), shall not of itself constitute either company a permanent
establishment of the other.

Article 6
INCOM¥ FROM IMMOVABLE PROPERTY
l. income derived by a resident of a Contracting State from immovable property

(including income from agriculture or forestry) situated in the other Contracting State
may also be taxed in that other State.



2. The term "imimavable propeny” shall have the meaning which it has under the

law of the Contracting State m which thetproperty in question is situated. The term
shall tn any case include property accessbry to immovable property. livestock and
equpment used m agnculture and lbrcsl'r)I rights 10 which the provisions of general
Jlaw respecting landed property apply, usugfiuct of immovable property and nights (o
variable or lixed payments as consideratioly [or the working of, or the right to work,
mineral deposits, sources and otler naturalf resources; ships, boats, aircraft and motor
vehicies shall not be regarded as immovablé property.

1. The provisions of paragraph 1 shadll apply to income derived from the direct
use, telting, or use in any other form of immovable property.

1 The provisions of paragraphs 1 afid 3 shall also apply to the income from
immaoyable property of an enterprise and 1@ income from immovable property used for
the performance of independent personal skrvices.

Artigle 7
RIISINESE PROFITS

I The profits of an enterprise of a (Z‘}Jntracting State shall be taxable only in that
State unless the enferprise carries on husinkss in the other Contracting State through a
permanent establishment situated thereind 1T the enterprise carries on business as
alforesaid, the profits of the enterprise may1 also be taxed in the other State but only so
much of them as is aftributable to that perthanent establishment.

2. Subject to the provisions of paragyaph 3, where an enterprise of a Contracting
Slute carries on business in the other] Contracting Stale through a permanent
establishment situated therein, there shalltin each Contracting State be attributed to
that permanent establishment the prolits v%hich it might be expected to make if' it were

a distinel and separate enterprise engaged in the same or similar activities under the
sarie or similar conditions and dealing wholly independently with the enterprise of
which i1 i3 a permanent establishment.

3 In determining the profits of a perfhanent establishment, there shall be allowed
as deductions espenses which are incgrred for the purposes of the permanent
establishment, including execufive and gjneral administrative expenses so incurred,
whether in the State in which the permangnt establishment is situated or elsewhere, in
accordance with the provisions of and subject to the limitations of the tax laws of that

State. !
!
4. No profits shall be attributed to ‘i permanent establishment by reason of the

mere purchase by that permanent cstablishment of goods or merchandise for the
anterprise.



5. lior the purposes of the preceding paragraphs, the profits 1o be attributed 1o
(he permanest establishment shall be determined by the same method year by year
unless there is good and sufficient reason to the contrary. -

6. Where profits include items of income which are dealt with separately in other
Articles of this Convention, then the provisions of those Articles shall not be affected
by the provisions of this Article.

Article 8
SIHIPPING AND AIR TRANSPORT

B Profits derived by an enterprise of a Contracting State from the operation by
fhat coterprise oF ships or aireralt in international traffic shall he taxable only in that
Slate. .

2. For the purposes of (s Article, profits from the operation of ships or aircraft
i inteaational traflic <t mean profits derved by an enferprise described in
paragraph 1 from the fransportation by sea Of air respectively ol passengers, mail,
livestock or goods carried on by the owners oOF lessees or charterers of ships or
aircraft including-

(a) the sale of tickets for such transportation on behalf of other
enterprises, -

(b) other aclivity direcily connected with such transportation, and

(c) the rental of ships of aircraft incidental to any activity directly
connected with such transportation. =

3, Prolits of an enerprise of a Contracting State described in paragraph 1 from
the use, mainfenance, of rental of containers (including trailers, barges, and related
equipment for the transport of containers) used in connection with the operation of
ships or aircraft in international traffic shall be taxable only in that State.

4, The provisions of paragraphs 1 and 3 shall also apply to profits from
participation in a pool, a joint business or codesharing, ©r an international operating
agency.

5. lor the purposes of this Article, interest on funds connected with the
operation of ships or aireralt in international traffic chall be regarded as nrofits
derived from the operation of such ships or aircrall, and the provisions of Article 11
(Interest) shall not apply in relation to such interest.



6, Cains derived by an enterprpe of a Coniracting State desceribed in paragraph 1
lrom e alienation of shaps. airgkafl or containers owned and “operated by the

enlerprise, the income from which & taxable only in that State, shall be taxed only in
thal Siate.

"

7. Notwithstanding the preced g provisions of this Article, income derived by
an enterpnise of a Contracting Statelfrom the operation of ships between the ports of
the other Contracting State and th ports of third countries may be taxed in that

other Contracting State, but the tax mposed in that other State shall be reduced by an
amount equal to S0% thereof

Article 9
AS.‘-}()(‘I;\i’l‘IIZI) FENTERPRISIS

!, Where

() an enterprise of' a Corfiracting State participates directly or indirectly in
the management, contral or capital of an enterprise of the other Contracting
Slate, or

{b) the same persons partjcipate dircctly or indirectly in the management,
control or capital of an enterprise of 4 Contracting State and an enterprise of
the other Contraciing State,

and m either case conditions are madd or imposed between the two enterprises in their
commercial or financial relations which differ from those which woukl be made
between independent enterprises, then any prolits which would, but for those
condilions, have accrued to one of the enterprises, but, by reason of those conditions,

have not so accrued, may be included in the profits of that enterprise and taxed
accordingly,

2. Where a Contracting State indludes in the profits of an enterprise of that State
- and laxes accordingly - profits on which an cnterprise of the other Contracting State
has been charged 1o tax in that othdr Siate and the prefits so included are profits
which would have accrued to the nterprise of the first mentioned State if the
conditions made between the two en rprises had been those which would have been
made between independent enterpfises, then that other State shall make an
appropriate adjustment to the amound of the tax charged therein on those profits. In
determining such adjusiwent, duc redard shall be had to the other provisions of this
Convention and ihe competent authoditics of (he Contracting States shall, if necessary
consult cach other,

10



Acticle 10
DIVIDENDS

i Dividends paid by & company which is a resident of a Contracting State to a
cesident of the other Contracting State may be taxed in that other State.

2. Itowever, such dividends may also be taxed in the Contracting State of which

“Ihe company paying the dividends is a resident and according to the laws of that
State, but if the recipient is the beneficial owner of the dividends the tax so
charged  shall not exceed [0 per cent of the gross amount of the dividends. This

paragraph shall not aflect the taxation of the company in respect of the profits out of
which the dividends are paid.

3 The term "dividends" as used in this Article means income from shares or
ofthet rights, not bemg duis claims, patticipating in protits, as well as income from
other corporate rights which is subjected to the same taxation trcatment as income
from shares by the laws of the State of which the company makiig the distribution s
a resident. '

4. The provisions of paragraphs 1 and 2 shall not apply if the beneficial owner of
(he dividends, being a resident of a Contracting State, carries on business in the other
Contracling State of which the company paying the dividends is a resident, through a
permanent establishment situated therein, or performs in that other State independent
porsonal services from a fixed base situated therein, and the holding in respect of
which (he dividends are paid s effectively  connected  with such permanent
cslablishment or fixed base. In such case the provisions of Article 7 or Article 14, as
the case may be, shall apply.

5. Where a company which is a resident of a2 Contracting State derives profits or
- come from the other Contracting State, that other State may not impose any tax on
the dividends paid by the company, except insofar as such dividends are paid to 2
resident of that other State or insofar as the holding in respect of which the dividends
are paid is effectively connected with a permanent establishment or a fixed base
situated in that other State, nor subject the company's undistributed profits to a tax
on the company's undistributed profits, even if the dividends paid or the undistributed
profits consist wholly or partly of profits or income arising in such other State.

Article 11
INTEREST

l, Interest arising in a Contracting State and paid to a resident of the other
Contracting State may be taxed in that other State.

11
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have been agreed upon by the payer and (he hencficial owner in the absence of such
relationship, the provisions of this Article shall apply only to the Jast-mentioned
amount. Tn such case, the excess part of the payments shall remain taxable according
to the laws of each Contracting State, due regard being had to the other provisions of
this Convention. :

Article 12
ROYALTIES AND FEES FOR TEC HNICAL S’IERVIC'ES

[ Royalties or fees for technical services arising in a Contracting State and paid
to a resident of the other Contracting State may be taxed in that other State.

2. However, such royaities or fees for technical services may also be taxed in the
Contracting State in which they arise, and according to the laws of that State, but if”
(he recipient is the beneficial owner of the royalties or fees for technical services, the
tax so charged shall not exceed 20 per cent of the gross amount of the royalties or
fees for technical services.

3 (a) The term "royaltics" as used in this Article means payments of any
kind received as a consideration for the use of, or the right to use, any
copyright of literary, artistic or scientific work including cinematograph films,
and films or tapes or any other means of reproduction for television or radio
broadcasting, any patent, trade mark, design or model, plan, secret formula or
process, or any industrial commercial or scientific equipment, or for
information concerning industrial, commercial or scientific experience.

(b)  The term "fees for technical services" means payment of any kind in
consideration for the rendering of any managerial, technical or consultancy
services including the provision of services by technical or other personnel but
docs nol include payments for services mentioned in Article 14 and 15 of this

Convention,

4. The provisions of paragraphs | and 2 shall not apply if the beneficial owner of
(he royalties or fees for technical services being a resident of a Contracting State,
carries on business in the other Contracting State in which the royalties or fees for
technical services arise, through a permanent establishment situated therein, or
performs in that other State independent personal services from a fixed base situated
therein, and the right ot property in respect of which the royalties or fees for technical
services are paid is effectively connected with such permanent establishment or fixed
Lase nosueh case (he provistons of Ariicle 7 or Article 14, as the case may be, shall
apply.

13



5 Rovalties or fees for lechnical services shall be deemed  to arise in a
Contracting Stale when the payer o (hat State itsell, a political subdivision, a local
aufhority or a resident of {hat Sate. Where, however, the person paying the royalties
ar lees Tor technicai sul viecs, whelhier i 1s a resident of a Contracting State or not,
tas in a Contracting State a permancn establishment or a fixed base in connection
with which the liability to pay the royaltles or fees for technical services was incurred,
and such royalties or fees for technical services are borne by such permanent
establishment or fixed base, then such thyalties or fees for technical services shall be
deemed T avise in the State in which The permanent cstablishment or fixed base 5
sihaled.

i
0. Where, by reason of a spuckal |'c-§;1_lim'|ship between the payer and the benclictal
swier or bepween both of the and 501ﬂ'\e other person, the amount of the royalties or
rocs for leehnical services, having regdrd to the use, right or information for which™
they are paid, oxceads the ameunt whigh would have been agreed upon by the payer
and the benelicial owner in ihe absenke of sneh relationsiip, the provisions of this
Article shall apply only to the 'Iastqnen;ioncd amount. In such case, the excess part of
the payments shall remain taxable acdording to the {aws of each Contracting State,

due regard being had to the other provjsions of this Convention.

3
Article 13

CA I?'T AL GAINS

1. Guins derived by a resident pf a Contracting State from Lhe ahenation of
immovable property referred 1o in ,«;ﬂiclc 6 and situated in the other Contracting
State may also be taxed in that other tate.

]

2 Gams Hom ihie alicnation olimovable property forming par ol the business
property of a permanent establishmeit which an enterprise of a Contracting State has
1 the other Contracting State or £ movable property perfaming to a fixed base
available to a resident of a Conlracing State in the other Contracting State for the
purpose ol performing independent personal sorvices, including such gains from the
alienation of such a permanent esta lishment {alonc or with the whole cnterprise) or
of such fixed base, may also be 1a:-:e(! in that other State.

3. Gains derived by an enterpfise of a Contracting State from the alienation of
ships or aircraft operated 1n internatyonal traffic or movable property pertaimng to the
operation of such ships, aivcraft shall be taxable only in that State.

i
4. Gains from the alienmion} f sharcs of the capital stock of a company the
properly of which consists directly or indirectly principally of immovable property
sitnated in a Contracting BState mayipe taxed in that State.

14



5. Gains [rom (he alicnation of any property other than that referred to in
paragraphs 1. 2, 3 and 4 shall be taxable only in the Contracting State of which the
alicnator is a resident, provided that such resident is subject to tax thereon in that
State, I the resident is not subjeet to tax thereon, then such gains may be taxed in the
other Contracting State’

Article 14

INDEPENDENT PERSONAL SERVICES

L. Income derived by a resident of a Contracting State in respect of professional
services or other activities of an independent character shall be taxable only in that
State except in the lollowing circumstances, when such income may also be taxed in
the other Contracting State:

(2) if he has a fixed base regularly available to him in the other
Contracting State for the purpose of performing his activities; in that case,
only so much of the income as is attributable to that fixed base may be taxed
in that other State; or

(b) if his stay in the other State is for a period or periods aggregating 183
days or more in any 12-month period commencing or ending in the fiscal year
concerned: in that case, only so much of the income as is derived from his
activities performed in that other State may be taxed in that other State; or

(c) 'f the remuneration for his activities in the other Contracting State is
paid by a resident of that Contracting State or is borne by a permanent
establishment or a fixed base situated in that Contracting State and exceeds in
the fiscal year the equivalent of US § 2000.

2. The e "profossions! serviees” includes cspecially independent scientific,
literary, artistic, educational or teaching activities as well as the independent activities
of physicians, lawyers, engineers, architects, surgeons, dentists and accountants.

Article 15
DEPENDENT PERSONAL SERVICES
1. Subject to the provisions of Articles 16, 18 and 19, salaries, wages and other
simitar remuncration derived by a resident of a Contracting State in respect of an
employment shall be taxable only in that State unless the employment is exercised in

the other Contracting State. If the employment is so exercised, such remuneration as
is derived therefrom may be taxed in that other State.

14



k3 Notwithstanding the provisions of paragraph 1. remuncration derived by a
resident of a Contracting State incespect of an employment exercised in the other
C ontracting State shall be taxable onty in the first-mentioned State if:

() fhe recipient is present in the other State for a period or periods not
exceeding in the apgregatc 183 days In any 12-month period commencing OF
ending in the fiscal year concerned, and

(b)  the remuneration is paid by, or on behalf of. an employer wha is not a
resident of the other State, and

(<) (he remuneration is not bovne by a permanent establishment or a fixed
base which the employer has in the other State.
3 Motwithstanding the preceding provisions of this Article, remuneration
derived in respect of an employment exercised aboard a ship or aircraft operated by
an enlerprise which is a resident of a Contracling State in international traffic shall be
Labie onty in that Contracting State.

Article 16
DIRECTORS' FEES

Direciors’ fees and other simiar payments derived by a resident of a
Contracting State in his capacity as 4 member of the board of directors of a company
which is a resident of the other Contracting State may also be taxed in that other
slate,

Arvticle 17
ARTISTES AND SPORTSMEN

1. Notwithstanding the provisions of Articles 14 and 15, income derived by a
resident of a Contracting State as an entertainer, such as a theatre, motion picture,
radio or television arhiste, or a rnusician, or as a sportsman, from his personal
activitics as such exercised in the other Contracting State, may be taxed in that other
State.

2. Where income in tespect of persondl activities exercised by an cntertainer of
a sporlsmarn in his capacity as such acerues not to (he entertainer of sportsman limself
bul to another persan, that income may, notwithstanding the provisions of Articles 7,
L4 and 15, be taxed in the Cont racling State in which the activities of the entertainer
o1 spoTiSIan are exet cised.
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3. The provisions of paragraphs | and 2, shali not apply to income from activities
performed in a Contracting State by entertainers or sportsmen if the visit to that State
is substantially supported by public funds of one or both of the Contracting States or
of political subdivisions or local authorities thereof, In such a case, the income is
faxable only in the Contracting State of which the entertainer or sportsman is a
resident.

Article 18
PENSIONS

1. Subject 1o (he provisions of paragraph 2 of Article 19, pensions and other
simifar semuneration paid to a resident of a Contracting State in cansideration of past
employment shall be taxable only in that State.

2. Notwithstanding the provisions of paragraph 1, pensions paid and other
nayments made under a public schetne which is part of the social security system ofa
Contracting State or a political sub-division or a local authority thereof shall be
taxable anly in that State.

Article 19
GOVERNMENT SERVICE

L. (a)  Remuneration, other than a pension, paid by a Contracting State or a
political subdivision or 4 iocai autonity thercor 10 an individual in respect of
services rendered to that State or subdivision or authority shall be taxable only
in that State.

(b) However, such remuneration shall be taxable only in the other
Contracting State if the services are rendered in that State and the individual is
a restdent of that State who!

') is a national of that State; or

(i)  did not become a resident of that State solely for the purpose
of rendering the services.

2, (a) Any pension paid by, or out of funds created by, a Contracting State
or a polilical subdivision or a local authority thereof to an individual in respect
of services rendered to that State or subdivision or authority shall be taxable
only in that State,
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i Powever, such pension shall be taxeble only in the other Conraciig
Grate if the indiyidual is a resident ot and a national of, that State.

3 The provisions of Articles 13,10 and 18 shall apply 10 remuneration and
pensions in respect of services rendered in connection with a business carried on by a
Contracting State or a political subdivision or a local authonty thereof.

Ajticie 20
STUDENTS AND APPRENTICES '

i V liedent o bustess apprentice who oo sas @ pesident of a Contraching
State nmiediately bofore vising the aihiel Connachng State and who s present I¥
gt other Contracting State solely tor the purpose of his education or training shall be

caempl lron tas n at other Mate on

() pay ments made to hun by persons residing outside that other State tor
the purposes of his maintenance. education or training, and

i Lermuneranion from employment in Ut ather State, 0 an amount no
eveevihing LSS 300 of ity vqun alent amount during any discal vear,

s the case iy be, provided that such cmployment 1s directly related 1o his studies or
i« indertahen for the purpose of fis maintenance

2 Pl benretit of this Article shall extend ondv for sueh perind of thng as may be
feasonble of customaiiy rogpnred to canplete the education or training undertaken,
Lot i no os et shall any individual hay e the henefits of this Article for more than five
cansectitive years from the date of his #rst armival in that other Contracting State.

Arcle 21
PROFESSORYS, TEACHERS AND RESEFARCH SCHOLARS

i A professor or teacher who 1y o1 was 4 resident of the Contracting State
Cnediately betore visiting the other Contracting State for the purpose of teaching or
chpaging o research, or both, at a university, college, school or other approved
Hsditution i that other Contracting State shall be excmpt from tax in that other State
on any tesiineration foe sich acaching o rescarch for @ perind not exceeding one
vosr from the date of his arrival in that other State

2 This Article shall wot apply 1o income from research, if such research is
ainden tabeen prnandy Tor the prsate benelit ol g specilic peison O persbns,



3 For the purposes of this Articke and Article 20. an individual shail be deemed
to b a resident of'a Contracting State it he is resident in that State in the fiscal year in
which he visits the other Contracting State or in the immediately preceding fiscal year.

4 For the purposes of paragraph | “approved institution” means an institution
which has been approved in this regard by the competent authority of the concerned
State

Article 22
OTHER INCOME

! liems of income of a resident of a Contracting State, wherever arising. not
dealt with in the Toregoing Articles of this Convention shall be taxable only in {hat
State.

2 The provisions of paragraph 1 shall not apply to income, other than income
fom inmovable propenty as defined in paragraph 2 of Article 6, if the recipient of
such imcome, being a resident of' a Contracting State, carrics on business in the other
Contracting State through a permanent establishment situated therein, or performs in
that other State independent personat services from a fixed base situated therein, and
the right or property in respect of which the income is paid is effectively connccted
with such permancent establishment or fixed base. In such case the provisions of
Article 7 or Article (4, as the case mav be, shall apply

3. Notwithstanding the provisions of paragraph 1, if a resident of a Contracting
State derives tncome {rom sources within the other Contracting State in the form of
lottenes, crossword puszles, aces including horse 1aces, card gimes and other games
ol any sort or gambling or betting ot any form or nature whatsoever. such income
may be tased in the other Contiacting State

Article 23
ELIMINATION OF DOUBLE TAXATION
| The laws in force in either of the Contracting State will continue to govern the
tasation ofincome in the respective Contracting States except where provisions to the
vonteary are made indhis Convention
2 En the case of India double taxation shall be climinated as follows,
Where wiestdeat of Iadia denives income which, in accordance with the provisions of

this Canvention, may be taxed in Jordan. India shail allow as a deduction from the fax
an the ncome o that resident an amouont cqual to the income tax paid in Jordan
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whether divectly or by deduction ai source Such amount shall not however exceed
that part af the income 1ax, s computed before the deduction is given, which is
Aibuiable 1o the income which may be raxed in Jordan

3 In the cuse of Jordain, douhie taxation shall be eliminated as follows:

\Wiere a resident of Jordan derives income which. in accordance with the Provisions
of this Canveniion, may e taxed in Indis. Jordan shall allow as a deduction from the
fax on the mcome of that resident an amount equal to the income tax paid in India.
Sech deduetion shall not, however, exceed that part of the income tax as compuied
belore the dednction is gisen, whichis atuibutable to the income which may be taxd
i ladia

4. The tax payable in the Contracting State mentioned in paragraphs 2 and 3 of
ihis Article shall be deemed 1o include the 1ay which would have been payable but for
(he Las incentives wranied under the Lo of the Contracting State and which are
designed to pramate cconomice des elopnwent

5 Income which in accordance with the pro sions of this Convention, 15 not to
be subjected 1o tay in g Contracting State, may be taken into account for calcalating
lhe rate ol tax to be imposed i that (‘ontraciing S1ate

Atticle 24
NON-DISCRIMIN ATION

l. Nationals of a Contracting State shall nol be subjected in the other
Contracting State o any taxation or any requirement connected therewith, which s
athet or more burdensome than the tasation and connected requirements o which
matats of that ather Sene m the same Ccircumstinees. i pasticular with respect 10
eadenee, ate of iy be subjected This provision  shall, notwithstanding  the
provisions af Asticle 1, also apply 10 persons wha are not residents of one or both of
e Contacting States

2 ‘The faxation on a permanent establishment which an enterprise of &
Contracting State has in the other Contracting State shall not be less favourably levied
i that oiher State than the taxation levied on enterprises of that other State carryng
an the same aciivides  Fhig spaniion seil not be construed as preveniing a
Contracling State from granting to residents of the other Contracting State any
pasonal allmvances, reliels and 1eductions for taxation purposes on account of civil
slatis or family responsibifitics which it grants to i1s own residents.

! Lperprises of a Contracting Suate, the capital of which is wholly o partly
o ned o controtied, directly or indirectlv, by one or morc residonts of the other
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Contracting State, shall oy be subjected 1 the fist-mentioned State (o any taxalion
OF Iy tequirenient connected herewith which is other or more burdensome than the
Lsation and  connected requiiciments 10 which other similar enterprises of (he
Hrst icitioned State arc Oy he sybjected

-4 lxeept where the provisions of Article 9 paragraph 7 of Article |1, or
Pavaztaph 6 of Articte 2, apply. interest. rovalties and other disbursement paid by an
crlctprise of g Conlracting State to a resident of the other Contracting State shall, for
the purpase of determining the tavable profits of such enterprise, be deductible under
the same conditions as iWthey had been paid to a resident of the first-mentioned State.

5 Tl prosisions or uns Aoty sitall, notwithstanding the provisions of Article
WP fases af every King and deseription which are the subject of this
Convention

Article 25
MUTUAL AGREEMNENT PROCEDITRE

I Where a person considers that the actions of one or both of the Contracting
States result oF will resylt for him in 1axation not in accordarice with the provisions of
this Convention, he may, trrespective of the remedies provided by the domestic law of
those States, present his case to the competent authonity of the Contracting State of
which he is g resident or_ if his case comes under paragraph 1 of Article 24, to that of
the Contracting State of which he 1s @ national. The case must be presentcd within
three years from the tirst notification of the action resuliing in taxation not in
Acvordance with the provisions of the Convention, )

2 The competent anthority shadl endeavour, if the objection appears to it o he
instified and it it is not itself able to arrive a1 a satisfactory solution, 1o resolve the
vase by mutial agreement with the competent authority of the other Contracting
State with aview to (e avordance of wxation which is not in accordance with {he
Convention Any agreement reached shalt be implemented notwithstanding any time
listits in the domestic law of the Contracting Stares.

3 The competent  authorities of the Coniracting States shall endeavour to
resolve by matual agreement any ditYiculties or doubts arising as to the interpretation
or application of the Canvention, Thev may also consult together for the elimination
ol double raxation in cases not provided for in the Convention,

4 The comperent awthorities of the Contracting States may communicate with
cach other direcity for the purtpose of reaching an agreement in the sense of the
preceding paragraphs. When it seems advisable in order to reach agreement o have
an oral exchange of opinicns, such exchange may take place through a Commission
CONSIStingG of representatives of the competent authorities of the Contracting States.
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Artivle 2o
[ AN ll_\f\{;l'_()l‘ lNl"()h‘.f\l;\'l'lON

b [he competent antloritics of the Contiacting Sales <hall exchangd auch
information (chding dovuiacilad 4o iy pecessdty Hor carrying out the provisions of
iis Conventton oF of tie dopiestie laws of the Contracting Siates concerning 1Wxes
coveratd by the Cony it sl ey e Lasalion (hefoutiier 15 not contrany Lo the
ooy chilion in SRITUSHRY ot the prosciion of thaud ot cvasion of such Tases. The
v hatne of iaration 1 it Ceaticted by Article T Any intformation peceived by @
Coulractimg dle Sl be peated @ sectet In the same manner s formation
obtained pdey the doineatic fave s ot that Srate and shall be disclosed anly 1o persons
o1 il gncluding vondba Ld edministiatihve hodies) involved in the assesstent
o cotlection o, the entoreeinett ar pmsccmiun in respect ol or the determination of
appreals e welation . the bases O cied I e (anveniion Sueh paimeiis Ol
anthonties shall use the oottt Ll E sl puipunts. They may disclose the

moration it public vout proceedings oF in judicial decisions

2 L no case shall the BROVISLNS of paragraph 1 be construed so as to mpnse on
4 Contracting State the obligation

{a} to carey oul adininistrative Measures a1 varance with the laws and
administratse praciice of that or of the other Comracting Srate:

(tn 1o supph (glopnation of dockments which is not obtainable under the
laws ot o ihe pormal course ol the administration of that or of the other
(ontracting Stald,

(v} o supply itumation which waould disclose any rade, Dusingss,
industial, commerctal an plut’c:-mm'mi aectel or trade process, oF information,
the disclosure of which would be vontrary 10 public policy.

Articte 27
('()I.l.l’.("l‘l()‘.‘i ASSIS'I‘ANCE
L. The Conuacting States aonderiake 1o end assistance o cach other in the
collerton ob Tases (0w hidi thrs Com et haes, ragether witlh intetest, vosts, and

env il putaltios Lebaning to stch Taves. coeforred 1o inihis Article as a Trevenue claim”

Bayjuest 1o asmistance by the competeit AnthRoOTY of a Contracung Stale n
qee collection of a revente olaim shall include @ cerification by such authonty that,
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Lnder (e T s of that State, the evenae Clainy has been finally determined  For the
purposes of this Aiticle. a fevenue claim is tinally determined when a Contracting
State has the tight wnder its mternal Jaw to collect the revenuc claim and the taxpayer
has no further rights to restrain collection

3 Amounts collected by the competent authority of a Contracting Statc pursuant
(o this Article shall be forwarded to the competent authority of the other Contracting
Sjate  llowever, the first-mentioned Contracting State shall be entitled to
Lcimbursement af costs, it any, inauirred in the course of rendering such assistance 10
(he extenl matiy agieed hetween the vcompetent authorities ol the Lo Stites

Y| Nothing in this Agticle shall be canstrired as imposing on either Conlracting
State the obligation 1o cany out administrative measures of @ different nature from
Hiose nsed i the catlection of its own taxes OF those which would be contrary to its
public policy.

Article 28
DIPLOMATIC AGENTS AND CONSULAR OFFICERS

Nothing in this Convention shali affect the fiscal privileges of diplomatic
auents or cousular officers under the general rules of international law or under the
provisions of special agrecments

Aiticle 29

ENTRY INTO FORCE

| The Contracting States shall notify cach other in writing, through diplomatic
channels, the completion of the procedure required by the respective laws for the
entry into force of this Convention '

2 This Convention shall enter into force thirty days after the receipt of the later

of The notifications referred 1o in paragraph | of this Article.

3 The provisions of this Convention shall have effect:
(a) i India. in respect of income arising in any fiscal year beginning on of
after the first day of April next following the calendar year in which the
Convention enters into force; and

(L a1 Jordag, fseapest of income arising in any fiscal year beginning on or aficr

the tirst day ol January next following the calendar year in which the Convention
coters into foree.
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This Conventian shall

Contracting State. Lither Contrac

Artcie 30
BERMINATION

n.(tnin in force indefinitely until terminated by a
ling State may terminate the Convention, thraugh

diptomatic channels, by giving noug ¢ of termination at least six months before the end
of any calendar vear beginning afigr the \pmmon of five vears from the date of entry

inio farce of the Convennon 1

qikh event. the Convention shall ceaqe to have effect:

(i) i Indi, (0 respectiol meame arising i any previous year on or afler
the first day of April next Fnllmxmu the calendar year in which the notice of

ternnation is L.n L,

ih) i Jordan, in rcspuﬁ of income arising in any previous year on or afier
the first day of January nest following the calendar year in which the notice of

(ermination i3 ginven.

IN WITNESS WHERL
have sipned this Convention.

OF the undersigned. being duly authorised therelo,

DONE in duplicate at Negv Delhi, this twentieth day of April 1999 in Arabic,

{hindi and English fanguages,

tli\'crgcna between the (exts the

\\'\r.\ )

Mgt

all three texts being equally authentic. Jn case of
- nplish text shall be the operative one.

FORTHE (:{)\’[CRFQMI-".N'I“ Of FOR THE GOVERNMENT OF

THE REPUILIC OF INDIA

HASHEMEEE, WINGDPOM OF JORDAN




PROTOCOL,

St gy o the Convention cancludad today between the Government of the
Kepabiie of Tndia and the tiovernment of the Hashuimite Kingdom of Jordan for the
Locnhane e of dotble tasation and the prevention of fiscal evasion with respect 1o taxes
o oo lhe mdersigned have agreed that the following provisions shall form an
n'.u.":-i‘.if‘,!.}l'l of the said Convention.

G ticle 9 - Associated Enterprises

! With seterenee 1o paragraph 2 of Article 9 it is understood that the provisions
et ot apply iy the cise of [ or willul default

Latiete 17 - Artists amd Sportsimen

! Wil relvrence to paragraph 3oof Apticle 17, it is understood that the
(convisons shall applv in respect of incone derived by an artiste from the activiics
(oitorined i the othet Contracting Stite under the culiural agreements concluded

| etween the Governments of the (‘ontracting States
Article 24 - Non Discrimination

Ry With reference to paragraph 3 of Aiticle 24, it s understood that this
prosision shall not bhe construed as preventing a Contracting State from charging the
progse uf a penanent catablishment which a company of the other Contracting State
Fas ot ihe dicst-mentioned State at a cale of tax which is higher than that imposed on
Hz;’fi‘n\:lits ol @ similar company of the first-mentioned Contracting State.

IN WITNESS WHEREOF the undersigned., being duly authorised thereto,

have sinped this Convention.

DONLE in duplicate at New Delhi, this twentieth day of April 1999 in Arabic,
Hindi and English languages, all three texts being equally authentic. In case of
Jivergence hetween the texts the English text shall be the operative One. _

Y —
;lggﬁ\ S ‘,'ﬁvf,,féif’
;wnrruuaovﬁummgﬁéov FOR THE GOVERNMENT OF THE
TIIF REPUBLIC OF INDIA HASHEMITE KINGDOM OF JORDAN
R
(RAVI KANT) (HISHAM MUHAISEN)

A
.................................................. b £ AT

Notification No.&Dates l( \Qt 48 842‘33
F.No. 501/4/89-FTD (VIJAY MATHUR)
JOINT SECRETARY TO THE GOVT.OF INDIAR

...........
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